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MR. SPEAKER: Why was the
Hindi version not made available?

12.11 hrs

CALLING ATTENTION TO MATTER
OF. URGENT PUBLIC IMPORTANCE

INCREASE IN THE TERRORIST ACTIVITIES
OF ANAND MARG DURING THE LAST ONE
YEAR

st e frdt (aw)

SHRI K. LAKKAPPA (Tumkur) :
Sir, with your permission I want to

say that.a full discussion is very neces.-.
sary on the terrorist activities of
Anand Margis. These are going on on
a large scale....

MR. SPEAKER: Please sit down.
Let the Home Minisier read out the
statement.

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH) :
Mr. Speaker, Sir, with your permis-
sion, | =would first read out my state-
ment in English. In fact, I have got
only the English version, Then I will
translate it into Hindi. Sir, threaten-
ing letters are being received from
the Anand Marg and its allied organi-
sations abroad demanding the release
of its Founder-Head Shri P. R. Sarkar
alias Anandmurti. On 15th Novem-
ber the Minister of External Affairs
had made a statement in the other
House furnishing details of attacks on
our personne]l and damage to proper-
ty in various stations abroad.

As the members of this House are
no doubt aware, Shri P. R Sarkar
was arrested in December. 1971 on
charges of conspiracy to commit and
«betment of murder of 6 followers of
the Anand Marg who had allegedly
defected from the organisation.
Chargesheet was filed against Shi
Sarkar and others in May, 1972 in a
Patna Court. The Magistrate commit-
ted the case to the Court of Sessions
for trial in November, 1972 Shri
Sarkar was found guilty of the oﬂen.-
ces of criminal conspiracy to commit
murder, abetment of murder and abft-
ment of the offence of causing dis~
appearance of evidence and sentenced
to undergo rigorous jmprisonment for
life. An appeal against the judgment
of the Sessions Court is subjudice
before the Patna High Cuurt. In
thése circumstances, there can ° no
question of Shri P. R. Sarkar's meas‘e.
The law will have to take its cours ™
It is in this context that terrorist acti=
vities have been resoried to by the-
followers of Shri P. R. Sarkar in an
attempt to coerce the Government to.
release him. Almost all the threats
received so far purport to emanaie
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from the Unjversal Proutist Revolu-
‘tidriary Federation which openly
claims responsibility for the attacks on
-our personne! and the damage to our
prﬁpeﬂy abroad. @ While the Anand
h‘d'arg Pracharak Sangh has disclaim-
ed connections with the Universal
Proutist Revolutionary Federation, it
‘has not condemned the violence perpe-
trated. Since only the followers ~f
Shri Sarkar are indulging in threats
fo secure his release, the public dis-
claimer of the Anand Marg that it has
nothing to do with the Universal
Proutist Revolutionary Federation
cannot be given too much importance.

The terrorist activities indulged in
by the followers of Shri P. R. Sarkar
have camused us great concern and
‘have given rise to legitimate mis-
givings in the public mind. Vigilance
has been tightened and all necessary
precautions have been taken. Gov-
ernment cannot obviously sticcumb to
such intimidation by a group of mis-
guided people.

MR. SPEAKER: Now, you may ex-
plain this in Hindi because scme
Members may not have followed it.
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SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) : Mr. Speaker, Sir, I
rise on a point of order. The hon.
Member is mentioning about the in-
ability of the Bihar Goévernment to
shift P. R. Sarkar, the so-called
Anand Murti from Patna jail to
Hazaribagh jail. Is it a forum where
the State Government canp be criticis-
ed? We cannot sit on judgement over
State Governments’ activities.

MR. SPEAKER: He ijs only men-
tioning about that; there is no point
of order.
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SHRI K. LAKKAP?A (Tumkur):
Thi. 1s a serious matter, I ask the
Government to ban this organization.

The whole Bihar Government is in-
volved here.
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SHRI JYOTIRMOY BOSU: No.

MR. SPEAKER: No. He said that
he refuses to be transferred. The
point js his refusal.
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